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IN THE CENTRAL' ADl,liNISTR!..\T IVE TR IB\.JNAL, JAIP'J'R BENCH, JAIPUR. 

* * * 
Date ofDecision: 8.8.2000 .... 

CP 41/99 ( Q;. 13 0/95) 

1
Snt .Siya Beti V:J/0 Late Bhagirath, her husband was last 

employee on the ,post of TS C/L Revitor under BRI Agtta Fort, 

Western Raih1ay. 
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CORAI'-1: 

• • • Pet it ione r 

V/S. 

Shri V .D .Gupta, General rv:anager, 1-\T/Rly, Ch:~rchgate, 

Mumbai. 

Shri R .P .Rehan, Dvl ~Rly .I"lanaget, vi/R~y, Ko-t;.a Dn ., Kota. 

. HON 'BLE IvR .S .. K.AGARWAL, ME.t•lBER (J) 
\ 

HON 1 :?LE JvR.N.J?.NAv-/ANI, MEMB9~ .(A) 

Responde.nts 

For the Pet it ione r • • 0 Mr .J. K. Kaush ik 

For the Respondents ... .t-z .rvr.anish Bhandari 

0 RD. E R 

PER HON 1 BLE JviR '.S .. K.AGAR~I!AL, ME.t·'lBER (J) 

This CP h'-'s arisen out of an ·0rder passed in OA 130/95 

dated 3 .1 .""96 • Vide ord e r dated 3 .1 • 96, pas.S.~q in OA , 13 0/95,. 

this Tribunal gave following directLms :-

11 9. Consequently, vhile allowing the applica·tion, 
I ' 

the respondents aredirected t<J grant family pension 
• I, 

to the applicant smt.Siya Beti as per rules treati.Dg 

her as a ~, o·J id.0\,_7 of the deceased husband who E. was a 

temporary status holder and treat:ing him a temporary 

employee for all purposes. The ·Pensio_n Payment Order 
' should be issue::J. by the. r~spondents vl ith in a period 

of three months of the receipt of copy of this order. 11 

It is stated by the learned counsel for the petitioner 

thiS C~ that the rESpOndents have VJilfully anj deliberately 
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disobeyed- the directions given by this Tribunal. Therefoe-e, 

. the alleg~d contemnetES/res'pondents may be 21 punished 

accordingly. 
\ 

3. Show-ca,use not ice "lrJaS is.sued to the opposite party 

and re9ly to the show-cause not ice was filed~ 

4. It is admitted by the learned counse 1 for the 

pet it ione r that the pet jt. ioner was given a cheque of 

Rs .1,33, 000.00 in Af)ril, 200p in lieu Of family pension. 

In the reply it is categqrico.lly stated that full compliance 
r 

of the order hils been made in view of' the payment made by 
.J 

the respondents to the pet it ioner. We do not find any case 
and 

of,contempt is made out aga:inst the opposite party/~_ this 

cp.is dismissed. Notices issued· against the al.leged 

contemners ar·e ·hereby discharged. 
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(N .P .NAWANI) 
Iv:\E MBER (l\) 
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